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© IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

&3

PRIN:IP AL BENCH

0. 4. No, 2577/96
NA No. 2553/96 -

Meu Delhi this th@h11th‘QhY?afHFebaqasy, 1997

Hon'ble Smt.Lakshmi Swaminathan, Membar (J)

1,

Sh, Nadanpal
s/a Sh.Mundari Lal

| Vill, BadnaUIl,P Soaaraua,

2,

District Heerut

Subhash Chand

s/o 5h.B8aburam

vill, Sivya , ’
P.0. ﬂedlpuram, ‘Tehsil Sardhana,

_ Digtrict Measrut,

3.

7.

Jaipal singh

s/o Sh, Hosh;ar S;ngh
Vill,Amhera Adxpur,
Pe 0. Sikhal‘ dy

Karamuaar Chauhan ) L
s/o 5h,8udh Prakash
UiLl,,Dqlhora,

n,0, Modinuram,
Distt, ﬂserut

Krishnapal

s/o. Sh.Charan Singh
Vill.Dungar

P.3. Khass,
Distt.Mesrut

Wi

s/o Shri Ram Singh
Vill.Pehally,

P.0. Pehally, - \
sttt Nearut

w/o SR, Shlshpal C .
Malroad Kanoidia Park, :

. HoNoe. 277/1,District Masrut’

8,

9.

1.

Fakir Chand
s/o Nukand Lal.
Vill, Jani
District Megerut

Vead Prakash

s/o. Sh.Lekh Raj_.
village Jat Kali

_Past_Sardhan Distt.Mesrut

(Nohe for the appliCants_)

W - [ \’So

Union of Indla ‘through Ninistry of’
Finance, Deptt.of Revenue,
Central Board oF E clse and Customs,
Noy Delhiz-- - -~

2, The Commissioner-l :'f;.

_Customs & Central Excise North U Po
Commisaionerate, Meerut

o/

0000 Applicants
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3. The Supsrintendent, Headquarters
Central Excise & Customs,
. Commissionerate, Meerut, .

. vee Raspord ents
(By Advocate Sh, V,5.R. Krishna ) . ‘

. 0 RD ER (ORAL)
This application is Piled by the 9 applicants
tnt_IBQULatiéing,.tbm on the 21 vacancies of Sgpahi on.

yhich tho glaim they have besn working for the past many

'years; They Purther state that the respondents havs on

ths other hand : .
ferroneously appointed fresh psrsons on these vadancigs

2, .. Tha regpondents have filed their reply in.
which_they have takan a preliminary objection that this
application is premature as the applicants have failad to

make-any representation against the grievance to them

before ifiling of this 0.A. .

3. In the above circumstances without going into
@}ggmarits'of the case, this 0.A. 19 disposed of with a -
directicn to the applicants_te makc/;gbrépriata TApresen-
tation . to ths responcents in the first instanan and the
raspondents shall dispose of the same by a detailed and

speaking order expeditiously,

4, O.A. is disposed of as above at the admissicn

stage, No order as te costs, ' -

(Smt. Lakshmi Swaminathan) ’
Member (J)




